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[ faaszar )

residence or through the Publications
Counier, papers,.”
tw ® aw g fe ot qoh qg o A
few @i, I W Arew TR T
wt fexdraqz 07| Ao 4 ATE W FET
aTwaTA wAY o ¥ &7 qoo ¥ fRAY

1. Review by Government on the work-
ing of the Uranium Corporation of India
Limited Jaduguda, Bihar

2. Annual Report of the Uranium
Corporation of India Limited.
waed ® FEdz  Ag fear m@m

9% & fagre & "l o faawadr oo
g =@ fad & srrr wmgarg fo 33 W
"z wut Aff fem war ?

AN CAMET ATE QTET AT § 2o WMo
¥o wfto fo T ¥ dfafors wawaiv
aqr sfereror £ T aftgz Fad 19 67-
68 ¥ srfez s dor oY &, w1 5 o
1970-71 a8 97 <@T § T9H 3 AW FT AT
2§ &1 =10 T wt wgw wifz fr s
wravasig 81 aft 97 & wgww A
TR AT QAT AT g ST wWEEA ¥
w7 Ietie T 57§ 7

MR. DEPUTY-SPEAKER : Firstly, it is
not necessary to circulale the papers that
have been laid on the Table. Membeis
who are interested can get copies from the
Library.

SHRI SHIVA CHANDRA JHA : Itis
not nvailah!g there.

MR. DEPUTY-SPEAKER : Ifit is not
available in the Library, we will look into
it. Secondly, about the delay, that can be
brought to the notice of Dr. V. K. R. V.
Rao,
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13.32 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
TAH): With your permission, Sir, I rise to
announce that Government Business in
this House during the week commencing
16th March, 1970, wibl consist of —

(1) Further discussion on the Geneial
Budget for 1970-71.

(2) Submission to the vote of the House
of Demands for Grants on Account
(General) for 1970-71.

(3) Discussion on the Resolution seeking
disapproval of the Banking Companies
(Acquisition and Transfer of Uudertakings)
Ordinancc, 1970 by Shri Beni Shanker
Sharma and others and consideration and
passing of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Bill,
1970.

(4) Discussion and voting on the
Demands for Grants (Railways) for 1970-71.

ot srew fagrt ot (FerAgE) -
Iaremd Y, T faarz ¥ #Y qAw W
T & s oo § R o
afeew e UHo FYT T/ MY FT FIvEw
F ot i w #r v ff o Forear foird
qETT #1 4w A ar A g, Afew o
aft a% wwifoa A §r g AT AH
gzq ¥ wrax e € f, Sy wei W
forq wré www g AT Tfge Afew ooy
YT AT e qgw owd § fe @
foivd ggn frafem ov @ oy ) qreEE-
=0 shw fafret @ ae &1 qad
fs ag foé ot a% 7= & am Wi
T Tofr TER, IEHT T4 FT WA Y7

SHRI JYOTIRMOY BASU (Diamond
Horbour) : Wehave had a lot of talk
about General Cariappa. May [ request
you to convey the displeasure of the House
to General Cariappa so that in future he
will be more restrained ?
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MR. DEPUTY-SPEAKER . We are
now considering the business of the House
for the following week.

SHRI S.M. BANERJEE (Kanpur): I
want to refer to two or three points and
request you to consider whether they could
not beincluded, T know that when we are
discussing the budget grants it may not be
possible for the Minister of Parliamentary
Affairs to accede to all our requests, but
these are only small points.

More than one lakh of non-gazetied
employees of Himachal Pradesh are on
pay-strike, dharna or hunger strike. Day
before yesterday a s'atement was made in
the House by Shri Vidya Charan Shukla,
informing the House that Central pay scales
have been given to the Himachal Pradesh
employees. The Central scales are less
thah the Punjab scales and the Himachal
Pradesh employees want the Punjab scale.
So, this is an injustice done to the
Himachal Pradesh employees,

1 would request the Minister of Parlia-
mentary Affairs to convey to the govern-
ment the plea of the members that the
Himachal Pradesh government empioyees
should be paid at the Punjab Government
rates and not at the Central Govermnment
rates.

MR . DEPUTY-SPEAKER : [ am told
that a discussion is likely to take place on
this on the 17th.

SHRIS. M, BANERJEE : T am happy
to hear that., Secondly, another injustice
has boon done to the Central Government
employees. The hon. Railway Minister
was pleased to declare while Speaking on
the budget that ad hoe increments have
been sanctioned to all the non-gazetted
employees who have been stagnatmg at
the maxisnum of their pay scales. But this
is applicable only to railway employees.
There are about seven lakhs to eight lakh
employees in defence, postal dopariment
. and many other offices, including the Lok
Sabba Secretariat, who have beed denied
this privilege. This is the worst kind of
discrimination and I would request the
Minister to convey 1o the government our
strong Teelings on this question. Many
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represeniations have boen sent (o the
Prime Minister saying that this discrimina-
tion should be avoided by giving this parti-
cular comcession to ali Central Govern
ment employees.

Thirdly, I would like to know from the
hon, Ministes whether a Bill to abolish
the privy purses is going to be introduced
in this session. There is a lurking fear
that those who belong to the syndicate
and their way of thinking are putting
pressurc on government not to go ahead
with such a Bill. 1wantto know whether
it will be introduced or not,

Lastly, it should be conveyed to Dr.
K. L. Rao. the Minister of Irrigation and
Power that the electricity wage board
award has not been implemented and in
Kanpur even loday a hunger strike is going
on, two people have been jailed and more
than 200 people are going to be on sirike.

ot forw wiw @7 (WeqEAT) : FaTSder
werey, fevrge wC SEA ¥ foer 87
T § | IWH AT qEgER @ T IEE
ot waa o wfY wui At § 1 o
U FTAT Wgegw & AfEw geac
F@IT A w1 AAw AFT TET
fae# w17 FuTT w=igh o, ¥y w™ -
g wat Wi FET T, a8 & qoAT WEar g

o ww WO (T afew)
fa® &1 @17 qFiaT §O ¥7AOT IRAT {1
qg ar oft aat 7 A frfgd § are §
fors faT, smawT qz o fd W gEE
weft 7wz qw fargy qr A1 A W & Aar
oft 7y fomdy 5 o7 @ fa awz dm A
fear oy wifs wam Wy & fekr m
e ET w1 QU A fear § feawz ga & |
qger ag S of wew ad aver fadaw &
sl | T Ay F oy W g0 w0 €
aid wx T § Afew wrk v aiw Y £
AW W TEE AN F @ & qEw § e
5 o ¥ feqars s mifwe gy
war § &1 Y 1Ay Awa T aF grar
¢ fe Wit wg wiw SO wwy Wwiwa g
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X awag & fr foewr g o
A ¥ At & Cww A wgETeeT
sreqTa wraT a1 HfEw IEwr X awf w7
w1 oY aew ¥ g gf | fred @ aw
T AU WX ARY, oA sl &
faamas swam WY, g W@ AT gw A
¥ fer sk e &\ agr o qffeafa
g wra DAt wsEt § aga mff
feafer & W\ arerraor famear o <@ &)
wafag & wigar g fe s saryg w7
wrE oar w2 M swd fewm ¥ owmr g
g |TH ATE Try |

fenraw 93w & st a1 o0
araer § foma art § = wvgw 5 @
¢ & 39T QU U wET FETE

it e STE (g19T)  FeTeas
oY, fafe ¥ mraer, oz w6 & fF wow
¥ fawa'§ vy oy @ Y @ fE afqee
W aweqT ¥ AT Angetw qify sy
fod e & wiw @ oY ag ¥ w1 faww
Qomr &) ofeem @ # fow awy
ot feafer wo «ft &, a5 art & oy
T & qww WA waw Afr ¥ e §
W W WY dwefoi @ e
WTH ¥ T § WX WY T ETe # i ey
feafer faredt or oft & 1 o owe 2
fs s wex wrd st # o froarar
SR gETy & &7 ¥ @@ owr oy
e qwr wvfr W1e s wofr & areowar
are g€ & a1 otk A aR gy F aw
W g & wafor gwer wniww §
X A ey gy

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Sir. I have raised this matter before
also without getting any response from the
Traul_.:ry Benches. I gave notice of a calling
Altention motion some days back and I
received no reply at all, The Speaker wants
protection; the weaker rections of the
House, who abide by the rules, also require
your protection. The gituation in Telangana
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is getting worse; the students are agitat @
and now the teachers have also declared
that they are going on a strike. The Prime
Minister has summoned the Chief Minister
and has had some talk with him. We want
this to be discussed here and to know
what the policy of Government is,

SHRI E. K. NAYANAR (palghat) :
Some days ago the P and T Minister assured
us that no action would be taken against
employees who took part in the 1968 strike.
We have got information from the PMG
in Kerala that promotion of some emp-
loyees, who took part in the strike, and
their increment of wages were stooped.
That should be discussed here; that is an
important thing.

SHRI JOYTIRMOY BASL : Secveral
hundred Tea Board emplovees have gone
on a token strike on Government’s attitude
and failure to meel certain demands of
theirs. May I request Government through
your good offices that the Minister of
Foreign Trade make a statement in the
alternoon about the Tea Board strike that
is taking place today.

SHRI SONAVANE (Pandharpur) :
Government has not yet brought for dis-
cussion the Scheduled Castes and Scheduled
Tribes Commissioner’s report. Our appre-
hension is that they will come at the fag-end
of the session when we do nol get lime.
Therefore they should bring that report for
discussion after the Budget Demands arc
passed.

LUR LB IR R el o
gdT FT@T g |

it womto forurdt (aferm ) : Iovemer
wgizg, 714 fage % o= ¥ uF fo-
2 g e maAAe ® fravmar g S
fir ferT ® e § dEwEHw W OwT

I at@ *gag A™ fagre 7oA

ar § o wgen fe gwE At w e

gaT 7y rurw @@l 9% faar omd
SHRI RAGHU RAMAIAH : Hon.

Members have expressed various apprchen-
sions and their desire that verious discussions
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should take place and reports should be
placed before the House. I hope. it is your
desire . ... (Interruption)

SHRI S. M. BENERJEE ;
want a* discussion; I wanted
ments ... .(Interruption )

I did not
two state-

SHRI RAGHU RAMAIAH : You wanted
a statement but others wanted a discussion.
Many hon, Members have made various
stalements. I hope, it is your desire that I
should convey it to the concerned Minister.
i shall do so.

SHRI BAKAR ALl MIRZA : This is
very vague. There is no assurance.

SHRI JYOTIRMOY BASU : Is the
Foreign Trade Minister being requestea to
make a statement in the afternoon about
the Tea Board employees strike 7

SHRI BAKAR ALI MIRZA : Sir, do
you permit this evasion? There is no kind
of an assurance. what is he golng to do ?

MR. DEPUTY-SPEAKER How can
he give an assurance ? He has 1o discuss
it with the concerned Minister.

SHRI BAKAR ALI MIRZA : I has to
be discussed. This matter was raiscd before
also and he must come prepared.

SHRI RAGHU RAMAIAH I will

convey to the Ministers concerned.

SHRI BAKAR ALI MIRZA ; He has not
given any assurance. . ..

MR. DEPUTY-SPEAKER : Ho has heard
you.

SHRI BAKAR ALI MIRZA : He has
been hearing me for the last fortnight.

SHRI RAGHU RAMAIAH : As you
will see from the Report of the Business
Advisory Committee which I am placing
before the House for adoption, all the loadors
of the parties who are members of the
Business Advisory Commitiee have sugges-
ted that even no No-Duay-Yet-Named motion
should be taken up before the Fimance Bill
is passed. The House will appreciats our
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difficulties. I will certainly convev to the
Ministers concerned.

13.40 hes.

BUSINESS ADVISORY COMMITTEE
FORTY-SIXTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND rRA-
NSPORT. (SHRI RAGHU RAMAIAH) :
I beg to move:

““That this House do agrec with the
Forty-Sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970."

MR. DEPUTY-SPEAKER : The ques-

tion is :

““That this House do agree with the
Forty-sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970,

The motion was adopted,

MR. DEPUTY-SPEAKER : Now, the
House stands adjourned for lunch to meet
again at 2.40 P. M.

13.41 br.

The Lok Sabha adjourned for Lunch il
Sorty minutes past Fourteen of the Clock.

The Lok Sabha re-assembled aficr Lunch
at foriy-four minutes past Fourteen of the
Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

RE: PROROGATION OF JAMMU
AND KASHMIR LEGISLATURE

MR. DBPUTY-SPEAKER Mr.
Raghuvir Singh Shastri.

SEVERAI. HON.MEMBERS rose.—

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, on a point of order. It isa



